IN THE CEN'I‘RAL ADMINISTRATIVE TRIBUNAL: HYDERABAD 'BENCH:
AT HYDERABAD,

0.A.NO, 594/95 DATE OF JUDGMENT:_8=5=35

g

BETWEEN:

1. Geological Survey of India Employees' Assn,
(Recugnised by Govt. of India) '
Training Instt,, GSI Complex, Bandlaguda,

- Hyderabad 500060, rep. by its Genl Sacy.
Srl Y. Habel

2. P. Yadlah | - . Applicants

-

and

1, Union of India, rep, by its
Secretary, Min, of Mines,
Dept. of Mines, Shastr1 Bhavan
New Delhi ' )

2. The Director General
Ce5loaical.3unvre,.0f Todia
Calcutta

3, The Dy. Director General
Geological Survey of Indis
Trainihg Institute, GSI Complex ‘
_Bandlaguda, Hyderabad. 500060 .s Respondents

COUNSEL FOR THE APPLICANT: sHRI M. Surender Ba8, Aduocate

COUNSEL FOR THE RESFONTENTS: SHRI N, R. Devaraj
Sr./Addl .CGSC-

CORAM: , | .

HON'BLE SHRI JUSTICE V.NEELADRI RAC, VICE CHAIRMAN
HON'BLE SHRI R.RANGARAJAN, MFMEER (ADMN. )

‘ : - CONTD....
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0.A.N0.594/95

Y As per Hon'ble sri R. Rangarajan, Member (A) I

Heard Sri M.S. Rao, learned counsel for the
applicants and Sri N.R. Devaraj, learned counsal for

the respondents.

2. This O.A. is filed by Geclogical Survey of India
Employees Association, represented by its Genersal Secretary,
sri Y. Habel in the representative capacity and applicant

2~ 4 ie ana of the employees of their union working as
+¥mdr contingent/casual labour included 1n Annexure—is -

of this O,A. Their main prayer is for a declaration
that the contingent/casual labourers'shown in Annexure-1
of the O.A. are entitled to the same benefit of House
rRent Allowance and City Compensatory Allowance, as was
given to persons who were given the benefit by the deci-

sion of this Bench, dt. 6.4.94 in 0.A.214/1991.

3. we have perused 0.A.No,214/91 decided on 6.4.94.
The contingent/casual workers gﬁg§§3i5g$34, shown in
Annexure-izg?:g;iaced in the same;gqgigéég”as contingent/
casual labours mentioned in 0.A.214/91. A direction was
given in OA 214/91 for payment of salary in the minimum
time scale of pay including HRA and CCA restricting the

arrears for one year prior to filing of this 0.A. after

ascertaining whether the casual labourers mentioned in
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To

.

1.The Sdcretary, [Min._of Mines, Dent. of Mines,
Sastry Bhavan, New elhi.

2,The Dirsctor Ggneral, Geologloal Survey af Indla,
27, -Jawsharlal |Nehru Road, Calcutta,

R L ]

3@.ThB_Q!a;niRGCICGuQ;_Gﬁl Lomplex, Bandlaguda Hyderabad.
4. One copy to'Mr.M.Sursnder "Rad, dvocate,CAT,Hyderabad.
5, One copy' to hr.N.R.Deuraj,SraCGSé,CAT,Hyderabad.

"f6. Ons copy to Liprary,CAT,Hyderabad,
+ 7. Ona spare copy}
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the O.A. have worked for 240 days or more in the GSI
Training Institute, Hydetrabad, As the prayer in this
OA is similar, we see no reason to differ from the

direction given by this Tribunal’in OA 214/91., The

learned standing counsel, sri N.ﬁ.Devaraj has also

fairly submitted that it is a covered case.
Hence the following direction is givens-

(a) The respondents-shall ascertain whether
all the 34 contingent/casual labourers whose
names are shown in Annexure-1 to the O.A.
have continﬁously worked for 240 days or

more in G.£.I. Training Institute, Hyderabad.
(b) Those of them who served for 24v aays wv.

more and who were in service on the date

of filing of the 0.A. would be entitled to
payment of wages at the minimum of the pay
scale of the corresponding regular Group—ﬁ

ewployees including DA, HRA and CCA.

() ‘The applicants.will be eligible to
arrears accruing on account of the ahove
dirertions w.e.f. 19-4-94 i.e. one year
prior to filing of the present 0.A. (this

application was filed on 19.4.95).

(d) The respondents to comply with the
ahove direction within a period of four

months from the date of receipt of this order.

{ R. Rangarajan) ( V. Neeladri Rao )
Member (A) Vice Chairman
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Admltted and Interlm dlr ctions
issued,

‘Allowed.

* Disposed of.with directions

Dismissed.
Dismissed as withdrawn

Dismissed for default

Réjécted/ﬂrdered. .
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No ordar as to costs,
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